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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY ,THE TWENTIETH DAY OF SEPTEMBER
-rwb iiousnr'ro AND TWENTY FouR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HoNouRffiue snr iLiSTlcE J SREENIvAS RAo

WRIT APPEAL NO:11080F 2023

Writ Appeal under clause 1 5 of the Letters Patent 
-.filed 

against the order Dated-

o2toyl2o23 in writ petition Nro ioais of 2023 on the file of the High Court'

Between:

AND

1

1. State of Telangana, Rep-by its Prl secretary to Government' Secretariat'
' F"i"Lt oepartm-ent. HYderabad'

a- inf z iltif',l" 
" 
;:3ftij.#'lail]?:,1 [1'"ul :'ffi fl : 3J?"b% o"' a nd M a n d a I

, +fi3"i5..[li?j,},li'XLlli orricer, Achampet' Achampet Proper and Mandar'

Nagarkurnool District 
"'A''ELLANTS

(PROPOSED RESPONDENTS AND RESPONDENTS 4'5&6)

'*il"',#":Jllli[f,',ig ilfl"!3,'"ilJftin?'"#,loll,Pu^l:il?'"i,%tgll',"',1:'":
District.

"'jiiilo.x,f 
!il'Jff lr[5fl ;oolfl 3,1,q3Pu^6i5;T,?[r'ft1[$lHi:l]ll

a Fiilp,' E ril&,. 4e".l}#tqj;,,";"a*$ffi',:1f";*" 
Maredumand nne

Villaeie' Peddakothapallr 
..'RES'.NDENTS('ET'r'.NERS 1to3)

The state of Telangana, Represented by its Principal Secretary' Revenue

D5r;;;is.ti"trirt Buildinss, HYderabad'

trri: District collector, N,g"liji;t;oi'iliinli'rti.'g"r".ol Prooer and District

rhe Tahsildar, eeooarotnailiii'itli,il'il'FJ,iol[otnapattl. Proier and Mandal

Nagarkurnool District ....RESPONDENTS
(RESPONDENTS 1'2&3)

4

5
6

7. State of Telangana, Forest Department'" 6JuEr*"nt,Se6retariat Hyderabad
Rep bY its Prl Secertary to

l

I

I

I

;



I

(.R.espo_ndent No.7, is im-pleaded 
^as -p^e-r_ rCgurt Order dated 29.11.2023,Vide lA.No.1 of 2023 in WA.No.1 .t OB ot'zOzs t 

- -
...RESPONDENTS

lA NO: 3 OF 2023

Petition under section '15i cpc praying that in thr: circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the orders dated 0210812023, in Wp.No. 20429 o,f 2023, pending
Disposal of the Writ Appeal

Counsel for the Appeilant: SRt ETOORU POORNACHANDER RAO,

GP FOR FORESTS
Counsel for the Respondent Nos. 1to3: SRI

Counsel for the Respondent Nos. 4to6: SRI

The Court made the following: JUDGMENT

K. VENUMADHAV

MURALIDHAR REDDY KATRAM,
GP FOR RE:VENUE



E EC IEF ST E HE

AND

T EHON'BL SRI IUSTI E I.SREENIVAS RAO

w IN

JUDGMENT, (P- rhe ITon'bh the Chief lunice Ahk Atadhe)

Mr. Etooru Poomachander Rao

8

leamed

Govemment Pleader for Forest Department aPPears for

the appellants.

I/lr. K.Venu Madhav, learned counsel for

respondents No.1 to 3 (writ petitioners)'

Mr. Muralidhar Reddy Katrarn, Ieamed Govemment

Pleader for Revenue Department appea$ for respondents

No.4 to 6.

2 Vith the consent of learned counsel for the parties'

the mafier is heard finallY.

3. In this intra court appeal, the appellants have

assailed the validiry of the order dated 02'08'2023' passed
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by a leamed Single Judge by which the writ petition

prefered by respondents No.1 to 3 ui4, \X/.p.No.20429

of 2023 has been allowed and the appella:rts were d.irected

not to interfere with the possession of re,spondents No.1

to 3 over the subject land and to permit respondents No.1

to 3 to culdvate the subject land.

4. Leamed Govemmenr pleader appearing for the

appellants has raised a singular contention that the land in

question is a forest land and according to the appellants,

the patta issued in favour of respondent; No.l to 3 is

forged. It is further submitted that the leamed Single

Judge did not give an opporhrniry to the appellanm to file

the counter and, at the motion stage itself, has allowed the

wrrt petltron.

5. The fact that the appellants werr nor given

opporrunity to file counrer has not beerL disputed by



J

I

leamed cor.rnsel for respondents No.1 to 3' However, it is

submitted that on perusal of the record, the leamed Single

Judge has decided the writ petition.

6. Be that as it may, in the facts and circumstances of

the case, the leamed Single Judge ought to have granted an

opportunity to the appellants to file counter' The

impugned order dated 02-08.2023, passed by the leamed

Singte Judge in V.P.No'20479 of 2023 '$, therefore, set

aside. The appellants shall file counter before the leamed

Single Judge within a period of three weels from today'

Thereafter, the learned Single Judge is requested to deal

with the writ petition afresh on merits.

7. Needless to state that respondents No'1 to 3 (writ

petitionen) shall be at liberry to move an application

seeking interim relief, before the leamed Single Judge,

which shall be dealt with expeditiously.
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8 The tWrit Appeal is, accordingly, disposed of. No

COSIS.

fu a sequel, miscellaneous petirions, pending if any,

stand closed.

SD/- K. SAILESHI
DEPUTYfEGISTRAR

//TRUE COPY//

I
SECTION OFFICER

To,
1. The Principal Secretary, Revenue Department Secretariat Buildings'

, I^t 'B'{ffJiBX1;",.r, Naqarkurnool Distrrct' Nagalkurnool Proper and District

I Tne Tahrildar, peddakoffi:iii ffi;J'i;loifotnapatti Proper and Mandar

. |ftgflfH'"ffi' $it"tff:, to Government' Forest Dep'rrtment' Secretariat'

. fxstJ?'::flal secretary, Forest Department' Repre:;ented bv Government'

. ?f;3'Eiil5iJ[1?rr3?t,$ . Government, Forest Department' secretariat'

, Til:tJ3:frS" officer, writ Non-service Section' Hish court for the state of

Telanoana, at HYderabad
8. The S-ection Otflcer, eoltng Section' High Court for the State of Telangana'

r ?H'33'3?30o, ,o* FoRESTS, Hish court for ther state of relangana' at

.,o l;X"5t,t"t%'r'io* REVENUE, High courtrorthr: State of Telansana, at

Hvderabad [OUT]
11. cj'":,"#l;b"Ri k. venurrlRonAV' Advocate [oPLrc]
12.Two CD CoPies

BM
GJP

I

I

I

I

I

I

I

i

I

i
I

I

i
I

I

l

l



HIGH COURT

DATED:2010912024

JUDGMENT

WA.No.1108 of 2021

DISPOSING OF THE WRIT AP
WITHOUT COSTS
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